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None for the petitioner company. The Central Government, Standing Counsel
Shri Krishna Dev Vyas appears representing the Central Government pursuant to
a previous direction of this tribunal dated 25™ May,2017. It appears that a
personal notice to the directors of the Petitioner Company, namely Shri Pushp
Kumar Gupta and Shri Vivek Gupta are yet to be issued or its proof of service is
still awaited. Hence the Registry 1s directed to verify the same or issue a fresh
personal notice to these directors of the Company categorically informing them ,
that in case none appears for the Company. The court may proceed further to

pass a consequential order.

The matter be listed on 26" July,2017.
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Date - 07.07.2017 Shri H.P. Chaturveti(MemberJuaicial)



